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PETITION RE. GRIEVANCES AND 
DEMANDS OF CATAMARAN AND 

COUNTRY BOAT FISHERMEN

SHRI JYOTIRMOY BOSU (Dio- 
mond Harbour): Sir, 1 beg to present 
a petition signed by Sri Matanhy 
Saldanha, General Secretary, Goenchea 
Ramponkaracho Ekvott, Goa and 
others regarding grievances and 
demands of catamaran and country 
boat fishermen.

12.27-1/2 hrs.
MATTERS UNDER RULE 377

(i)  R eported decision to im p o r t  copra 
and  co co nut  o il

SHRi V M SUDHEERAN (Allep- 
pey): With your permission, I rise to 
mention the following matter of 
urgent public importance in the 
House.

The reported decision of the Union 
Government to import copra and 
coconut oil will have disastrous con­
sequences for Kerala’s economy in 
general and for the lakhs of coconut 
growcis in particular. Kerala contri­
butes 78 per cent of the coconut pro­
duction in the country The total 
coconut cultivation in our country is 
11 lakh hectares. But of w hich K erala  
cultivates 8 lakh hectares of coconut. 
The total milling copra produced in 
India is about 3,43,000 tonnes; out of 
which Kerala’s contribuation is 
3,34,000 tonnes. This clearly shows 
that coconut is the main cash crop of 
Kerala in which 80 lakhs of people are 
jengaged. They are small growers. 
Kerala produces the main portion of 
the cash crops and spices to meet the 
requirements of the country and for 
earning foreign exchange. Any 
decision to import copra and coconut
oil will definitely bring down the 
prices of coconut nuts and coconut 
oil, which will adversely affect the 
small coconut cultivators. This will 
shatter the economy of Kerala. It is 
evidently convinced that we produce 
8,42,000 tonnes milling copra, which

is adequate to meet the domestic re­
quirements in our country. So, there 
is no justification for the decision of 
the Union Government to import copra 
and coconut oil while our country is 
self-sufficient to meet the domestic 
demands. I would like to urge upon 
the Union Government to reconsider 
and revoke the reported decision to 
import copra and coconut oil sO as 
to save the lakhs of coconut cultivators 
and the economy of Xertfla.
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